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[Shri K. C. Pant)

dated the 3rd June, 1967.
[Placed in Library, see No.
LT-658/67].

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) thirty-fifth
Amendment Rules, 1867, pub-
lished in Notification No.
G.5.R. 836 in Gazette of India
dated the 3rd June, 1867.
[Placed in Library, see No.
LT-659/87].

{(v) The Customs and Central
Excise Duties Export Draw-
back (General) thirty-sixth
Amendment Rules, 1867, pub-
lished in Notification No.
G.S.R. 837 jn Gazette of India
dated the 3rd June, 1967.
[Placed in Library, sce No
LT-860/67].

(vi) The Customs and Central
Excise Duties Export Draw-
back (General) thirty-seventh
Amendment Rules, 1967, pub-
lished in Notification No.
G.5.R. 838 in Gazetie of India
dated the 3rd June, 10967
[Placed in Library, see No.
LT-861/67].

{4) A copy of the Central Excise
(Eleventh Amendment) Rules 1867,
published in Notification No. G.S.R.
788 in Gazette of Indig dated the 26th
May, 1967 under section 38 of the
Central Excises and Salt Act, 1844,
[Placed in Library, see No. LT-662/
67].

(5) A copy of the Insurance
(Amendment) Rules, 1867, published
in Notification No. G.S5.R. 826 in Gaze-
ite of India dated the 3rd June, 1967,
under sub-section (3) of section 114
of the nsurance Act, 1938 [Placed
in Library, see No. LT-663/67].

(6) A copy of the Income-tax
(Third Amendment) Rules, 1987, pub-
lished in Notification No. 8.0. 1948 in
Gezette of India dated the 30th May,
1897, under section 298 of the Income-
tax Act, 1981. [Placed in Library, see
No. LT-604/871.

JUNE 15, 1867
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12.50 hrs,
ELECTION TO COMMITTEE

ALL INDIA INSTITUTE OF MEDICAL
ScIENCES

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shrl B, 8. Murthy): On behalf of
Dr. S§. Chandrasekhar, I move the
follow:ng:

“That mn pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of Lok Sabha do proceed
to elect, m such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the All India Insti-
tute of Medical Sciences for a
term of five years, subject to the
other provisions of the said Act.”

1251 hrs.
[Mr. DEpUTY-SPEAKER tn the Chua.r]

Mr. Deputy-Speaker:
18:

The question

“That in pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of the Lok Sabha do
proceed to elect, in such manner
as the Speaker may direet, two
members from among themselves
to serve as members of the All
India Institute of Medical Sciences
for a term of flve years, subject
to the other provisions of the said
Act”

The motion was adopted.

12.51 hrs.

MATTER UNDER RULE 377

Firr STEEL PLANT

s, aq fowy (gdx): wow
wgrey, & fagw 377 & aragE @OE
WY % uw FaTA A W s fewra
wrgar § o g W ¥ fwar ani
38 ¥ ggn Aify gl 89T Q0
FaTTCOEY ¥ geve ¥ o o awfw
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¥ X§ WXA &7 67 99 @I §, W
g FFAsT T XEATT X weRwE
FqeFr R a1

T4 970 | GEITT IT qAT A H0gT
f& &Y g qraT dmar ¥ A% oo
T EITATAT T &1 K 1€ fagre ad
21 ATA aTa A1d 1T oz | Taor
#1, AriA asae, 6 A7 agarq frary-
T R FAYE T &/ OWIT FIAAT WAL
1G9 F WIATT A4 FICREAT FATH
awdy & T g i faEn s @
41T T F FET F faare
g 159 wEA | % 917, 7ITeAE WPy,
qg A4 g1 g fx 9ifq gramt 1 qsqsy
wAT gEYIT AT AEA ¢ AL AAT T
A3% 99 741 & AT AT ¥ 9gH g AFA
gz FTa wifen afs  ga i #01
erEron wifs wrr e qh o
5 59 F 17 7§ A 78T § q1AAn
FEA AT FA 5T A1 A 9T
T 2 37 61 I AT 987 AT TH AG
T oargT AFT I OHN T WAL FA W
FIE IFAST AT AT TFATT & FITEHT
¥ qFIRd W, A1 G AET IT W &7
arfem 911 ST AT £ Afg § 9d
& A IZATAT T AT IT F qE]
#f wig g famir &80 f& wac wf
T EN AAT 91E A1 T W A4
£7 BE

Mr. Deputy-Speaker: No questions,
whatever you have got to say, you
say; and the Minister will also have
hus say. That is all

o uq ey, Fuadisgard v
gz w4 #1 afondt <ff €, o o
& Y qgr T W T IFA F adE &
wY§ ga3sq 447 faar ?

Mr. Deputy.Speaker: No questions
are allowed under this rule.

JYAISTHA 25, 1880 (SAKA)
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The Minister of State In the Minis-
try of Steel, Mines and Metaly (Shri
P C, Sethi): My attention has been
drawn to press reports which had
appeared in many newspapers to the
effect that I stated that the Govern-
ment had decided to shelve the pro-
posal for the location of the fifth steel
plant in the country during the fourth
Plan period due to various economic
and othe: factors.

What I hagd stated was that the
trend of thought in the Government,
as well as the Planning Commission,
was to give priority to meeting what-
ever were the revised targets for steel
production by expanding the existing
steel plants, both in the private and
public sectors, and expediting the
completion of the fourth steel plant
already under construction at Bokaro;
and that, for the time being, the ques-
tion of establishing the fifth steel
plant 1s not making further progress
due to various economc and other
factors

I would particularly invite attention
to an answer given by the Minister of
Steel, Mines and Metals in Parliament
on April 6, 1987 in which it was
stated “the whole question of the
need for a fifth steel plant in the
fourth Five Year Plan has itself to be
reviewed in the context of the expect-
ed demand and the availability of
resources

The press report to the effect that
Government have decided to shelve
the fifth stee] plant is perhaps an
inference incorrectly drawn from
what I said

1t will be clear that I had no inten-
tion of giving any offence tp the
House by making any policy state-
ment outside the Parliament. I trust
the clarification given by me above
will satisfy the hon. Member.

12.55 hrs.

(The Lok Sabha then adjourned for
Lunch till Fourteen of the Clook).



